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Expenditure incurred on Verghese 
Committee

78. SHRI JYOTIRMOY BOSU: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state 
whfct was the expenditure incurred on 
the Ve£?hese Committee on A.I.R. 
and D<Mrdarshan?

THE MINISTER OF INFG|l$lA- 
TION AND BROADCASTING AND- 
SUPPLY AND REHABILITATION 
(SHRi V AS ANT SAT1IE): The total 

expenditure incurred on the Verghase 
Committee, including expenditure on 
printing of its report, was Rs. 3,47,088/-;

MRTp Commission Charges against 
Colgate-Palmolive (India)

79. SHRi JYOTIRMOY BOSU: Will 
the Minister of LAW, JUSTICE AND' 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Colgate-Palmolive 
(India), the subsidiary of an 

American Multi-National Corporation, 
has been charged by the M.R.T.P. 
Commission, with Monopolistic and 
Restrictive Trade Practices;

(b) if so, what are the details of 
the charges against this company > 
and

(c) what action, if any, has beer* 
taken on the same?

THE MNISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIVSHANKER): (a) to (c). In exer-
cise of powers conferred by sub-sec-
tion (1) of Section 31 of the Mono-
polies and Restrictive Trade Practices 
Act, 1969, the Central Government re-
ferred to the M. R. T. P. Commission 
on 28th March, 1974, the case of M/s. 
Colgate-Palmolive (India) Pvt. Limit-
ed for an inquiry as to whether, hav-
ing regard to the economic conditions 
prevailing in the country and to all 
other matters which appear, in the 
particular circumstances to be relevant,, 
the trade practices alleged to be in-
dulged in by the aforesaid company 
operate or are likely to operate against 
the public interest. The aforesaid 
references to the Commission was 
tmade as a result of the Prime f(fcic 
opinion formed by the Government, 
that M/s. Colgate-Palmolive (Incfia) 
Pvt. Ltd., a subsidiary of Colgate- 
Palmolive-Poto Company, incorporat-
ed in the United States of America,




